FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF DIVERSIFICATION
AGRICULTURE PRODUCERS COMPANY LIMITED

SL. No.| PARTICULARS DETAILS
1. | Name of corporate debtor Diversification Agriculture Producers
Company Limited
2. | Date of incorporation of corporate 4™ November, 2015
debtor . '
3. Authority under which corporate Il\(/hmstry of Corporate Affairs, ROC-
4 . anpur
debtor is incorporated / registered
U01403UP2015PTC074275

4. | Corporate Identity No. / Limited
Liability  Identification  No. of
corporate debtor

5. | Address of the registered office and

Registered Office Address as per the

. ; MCA Records:
principal office (if any) of corporate | 356716, Janak Nagar Khanalampura,
debtor Saharanpur, Saharanpur, Uttar Pradesh,
India, 247001
6. |Date of closure of Insolvency 10™ June, 2025
R'eso'lutlon Process
7. | Liquidation commencement date of | 10th June, 2025 (copy of the NCLT Order
corporate debtor received on 18/06/2025)

8. | Name and registration number of the [Name: Dev Vrat Rana
insolvency professional acting as [Reg No: IBBI/IPA-001/1P-P-02567/2021-

liquidator 2022/13936
9. | Address and e-mail of the liquidator, fAddress: Shop No. 5, B.SM Tiraha,
as registered with the Board 5;3;%138;72?]@ RN, [,

[E-Mail: cadevrana@gmail.com
10. | Address and e-mail to be used for fddress: Shop No. 5, B.SM Tiraha,

correspondence with the liquidator %gggig;ﬂgazl}/gé%gh Market, Haridwar,

{[E-Mail: cirp. dap@gmail com
11. | Last date for submission of claims 10" July, 2025

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench, has ordered the

commencement of liquidation of the Diversification Agriculture Producers Company Limited on
10/06/2025 (Certified copy of Order received on 18.06.2025.)
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The stakeholders of Diversification Agriculture Producers Company Limited are hereby called upon to
submit their claims with proof on or before 10/07/2025, to the liquidator at the address mentioned against

item No.10.

The financial creditors shall submit their ¢laims with proof by electronic means only. All othercreditors

may submit the claims with the proof in person, by post or by electronic means:

Submission of false or misleading proof of claims shall attract penalties.

Liquidator of Diversification Agriculture Producers Company Limited
Regn. No.: IBBI/IPA-001/IP-P-02567/2021-2022/13936
Reg Address: Shop No. 5, B.S.M Tirana, Roorkee,
Hari Singh Market, Haridwar, Uttarakhand-247667
Email: For Correspoendence- cirp.dap@gmail.com
Email: Regd. With IBBI — cadevrana@gmail.com,

Date: 21.06.2025
Place: Roorkee
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The Savera Times

Demonstrators hold a protest against Israeli attacks on Iran in

Tehran, Iran, June 20, 2025.

Israel claims killing 3 Iranian commanders

what it considers an existential threat. Among those killed was Saeed Izadi, a key
figure responsible for Iranian coordination with Hamas, who was reportedly targeted

Jerusalem: Israel has announced it killed three senior Iranian commanders in a
series of airstrikes on targets inside Iran, in what marks an escalation of hostilities
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Gaza City

A displaced Palestinian child is seen inside a school-turned shelter in

Sunday, 22 June 2025

WWW.thesaveratimes.com 9
o oe o @thesaveratimes Jalandhar, The Savera Times

China’s Long March-3B rocket launches Chinasat-9C

from Xichang
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Ligquidator af Diversifica

Regn. No.t IBBLIPA-OOL/TP-P-02567202 1 -2022/1 3936

R
22 .06.2025
Roorkee

Hari Singh Market, Haridwar, Untarakhand-247667
Email: For Correspondence- cup, dagigmal com
Emall: Regd. With IBBI - cadeveanuagmal coin

Sdv-
Dev Vrnt Hana
thon Agriculture Producers Company Limited

¢g Address: Shop No. 5, BS.M Tirana, Roorkee,

SAVERA CLASSIFIED

| DISOWN NOTICE

Angoori Devi, wife of Shn Pala
|H1m resident of House No
|IIH‘- 1727, Baldev Nagar, Ambala
| City, h-:-n:hgr declare that Rajinder
| Kumar is my real son and Preeti is my
| daughter-in-law; both of them are
'beyond my knowledge and hearing,
| hence | evict my son and daughter-in-
law from all my movable and
i|mmm able properties. In future any
|person doing transaction/fighting
(with them will himselfl be
| responsible, please note the same.
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|
|1, Surinder Kumar S/o Sh. Manohar
|Lal, R/'o H.No. 162, Bahalgarh (73),
| Sonipat, Harvana, have disowned my
iﬁnn Prince Kukreja and both
'n.j:iubhl:q:rq Yashika Kukreja and Tina
|['~..ukn:1.l from all my movable and
{immovable properties as they are out
|n’r my control. In future, it anybody
| deals with them, he/she will do so at
' their own risk. Neither I nor any other
!mumhu of my family will be
| responsible for any of their acts.
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H gefEnwy € uzat 5ar 9 =7
TEH S 16 H. Ha& wiedsl g
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[ Jai Karan son of Shiv Ratan resident
Muktsar Road Jaito District Fandkot
inform that my daughter Nisha Rani
15 out of our control and is a victim of
bad company, we are evicting her
from our movable and immovable
property
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| Shashi wife of Lal Bahadur resident
of house no. 2802 Top Khana, district
Kamal declare that my son Naveen 15
out my control. | disown him from
my movable and immovable
property. In future, anyone who deals
with him will be responsible for it 1
and my family will not have any
responsibiality.

| SUKHDEV SINGH 5/0 PRITAM
SINGH RO MAL MOHRI TARN
TARAN DECLARE THAT MY SON
JAGDISH SINGH AND HIS WIFE
RAVINDER KAUR IS OUT OF MY
CONTROL. SO | DISOWN THEM
FROM ALL MY MOVABLE OR
IMMOVABLE PROPERTIES.
ANYBODY DEALING WITH
THEM ON THEIR OWN RISK

H, FdETH T2 U3d OH B8 w3
uIFal Ganm S il eg3 $4d 14
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B4l J BIAT 5 o, fen 9
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I, Neena Rani, wio late Shri Sumil
Kumar, r/'o H.No. 388/10, Street No.
4, Opposite Gurudwara, Rajv
Colony, Pamipat, hereby inform that
my son Sumit Gaba and his wife
Anmjali Chugh have marned against
our wishes and are out of my and my
family's control. | have evicted them
from my movable and immovable
property and severed ties with them.
In future, | and my family will not be
responsible for any of their
transactions and legal or 1llegal
activities.
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I, Bhupinder Singh S/o Satwant
Singh R'e H.No, 196, Gali No. 2,
Jaspal Nagar, Sultanwind Road,
Amritsar declare that my son Ajitpal
Singh and his wife Ravinder Kaur are
out of my control. | disown them

from my movable and immovable
property. Anybody dealing with them
at their own risk.
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(Regulation 12 of the Insolvency and Bankruptey Board of India (Liquidation Process)

FOOR THE ATTENTION OF THE STAREHOLDERS OF DIVERSIFICATHON
AGRICULTURE PRODUCERS COMPANY LIMITED
SL No. PARTICULARS

PUBLIC ANNOUNCEMENT

Regulations, 2016)

DETAILS

| fE-Makl: codevramaigmail com
T RIfeR BT 3RO e g ol o e o 7o Address: Siwp No. 5, BEM T
yrrespondence with the liquidator Roorkee, Han Sigh Market, Handwar,
1 SRS fohan T R e Littarakhand- 247667
g °|’)|¢|9')"| ﬁww%ww E-Mall: coup dapiagmail com
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1. Mame of corporaie debior

I Date of closure of Insolvency | 10°
| Resolution Process
In.|||u11tm|1 commencement  date ol
| corporate deblor

K Naime and n.gm ration number of the Name: Dev Veat Rana
msolvency  professional acting  as [Reg No: IBBUIPA-001/1P-P-02567/20214
| _higusdator ;“11__-'”:"3_'!
A — i ] :
9, | Address and e-mamil of the lguidator, Address: Shop No. 5, BSM Tiraha,

ns registered with the Board

Last date Tor

Nobice & hereby given that the Natwnal Company Law Tribunal, Allahabad Bench, hos ordered the
lquidation of the Diversification Agricaliure Producers Company Limited on
10063025 ( Cemilied copy of Order recewved on 1806, 2025.)

Ihe stakeholders of INversilicatlon Agricullure Producers Company Limibled are hereby
abmit thewr clains with proof on or before 1000772028, 10 the liquidator at the addres mentioned against

The financanl credors shall submit their claims with proof by electromc means only . All otherereditors
may submil [he Clanis with the prool m person, by post or by clactnone meins,

Submission of false or ll1tll|.!'.1|.|llli,' prool of clams shall aifrnet ru'rl.JIrn,m

Date: 22.00.2025

Diversification Agriculivre Prod ucers |

I, 2470000
June, 2025

lieh Jume,
recerved on 1 RAG

2025 (copy of the MNULT Ceder
2025)

Roorkee, Han Singh Markel, Haridwar,
L narakhand- 247667

- * 3
submission of claims 107 July, 2025

n..:|||n| Ll"h.lll. i ]

Sid/-

ey Yirat RHana

Liguidator of Diversification Agriculture Produocers Company Limited
Hegn, Mo IBBVIPA-DD1/TP-P-02567/ 203 120221 3936

Reg Adkbress: Shop Mo, 5, BSM Tirana, Roorkes,

Har Simgh Market, Hardwar, Utiarakhand-24 7667
Email: For Correspondence- Cp dapa gmailoon
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